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0.A.1149/94

. Attakkoya K,

‘Filaria Assistant(Casual Labourer),

Indira Gandhi Hospital, ‘ .
Kavaratti. . ' - Applicant

By Advocate Mr PV Mohanan
Vs

1. The Administrator,
Union Territory of Lakshadweep, p
Kavaratti.

2. . The Director of Medical & Health Services,
Union Territory of Lakshadweep,
Kavaratti. - Respondents

By Advocate Mr MVS Nampoothiry

0.A.1349/94 .

1. A Nazar, Casual Labourer,
Directorate of Fisheries,
Kavaratti.

2. KP Arif, -Casual Labourer, 2
Directorate of .Fisheries,
Kavaratti.

- 3. K Attakoya, Casual Labourer, ‘ .
Directorate of Fisheries,
Kavaratti.

-4, C Khalid, Casual Labourer,
. Directorate of Fisheries,
& Kavaratti. :

© 5. M Mohammed Haneefa, -
Casual Labourer, Directorate of.
‘Fisheries, Kavaratti. ‘

..2>



'-2-«- i ,
6. : PP 'Mohsin, Casual Labourer,

Directorate of Fisheries, ' . o ‘ i
Kavarat:n. p 4

7. K Migdad, Casual Labourer:
Directorate of’ Fxshenes, : , o
Kavaratti. | R '

8. . A Kunhikoya, Casual Labourer, _ , _
Directorate of Fxshenes, t . ' s _ ) y
Kavarattl. e

9. ' BP Davood, Casual Labourer/
' Directorate of Fisheries, ' . \ ._ o
Kavarattl. : - o : -

10. VP Ayoob, Casual Labourer,
Directorate of Fisheries,. :
'Kavaratti. -

.11, MK Khader, Casual Labourer,

Directorate of Flshenes,

Kavaratn.'_ ’

12, - VP Muthukoya, Casual Laboprer,
Directorate of Fisheries, ' o
Kavarattl.‘ -i '

13, © MI Thalhath, Casual Labourer,.

’ Directorate of Fisheries, -
Kavaratxl. ' :

14. Sa:qulla P, Casual Labourer,

Directorate of Fisheries, P . '
~Kadamat Island, Kavaratti. - Applicants:

By Advocate Mr PV Mohanan
Vs,

1. ~ The Admlmstrator, "
‘ - -Union ‘Territory of Lakshadweep,
Kavarattl.

2. The Director,
Department of Fisheries, ,
Union Territory of Lakshadweep,
Kavarattl. : = =

3. Union of India represented by .
o Secretary to Government of Ind1a, :
Department of Personnel & I‘rammg,
Ministry of personnel, Public-
Grlevances & Pension, i
"New Delhl. )

By  Advocate MVS_ Nampoothir"y(‘for ’R_.]_.&ZZV)
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0.A.1375/94

1. T.K. Ibrahim, §/0 P.P. Mohamm 4, Aged 34 years,
Casual labourer, Govcrnmemt Agriculture Unit,
Kadmat , residing at Kadmat Island.

2. N { A.C.Xoyanma, §/0 §.C.Muthukoya
Haji, Aged 30 yeare, Casual Labourer, Government
Agriculture Unit, XadmatJsland, Union Territory
of Lakshadweep. _ ~ '

3. C. Zakkariya, S/o Shri. A.C.Abusala Haji, Xged
60 years, Casual labourer, Government Agriculture
Unit, Xadmat Island, Union Territory of
Lak shadweep. .

4. - K. Abdulla, §/0 Sihri. P.P. Abusala, Aged 42 years,
Casual Labourer, Government Agriculture Unit,
Kadmat Island, Union Terrjitory of Lakshadweep.

5. K.K. Koyamma, S8/o0 Shri. S.K.Sainudain, Aged'43 years,
Casual Labourcr, Govermment Agriculture Unit,
Kadmat Island, Unkon Territory of Lakshadweep.

6. K.C. Mohammed, S/o Shri. U.C.Adima Haji, Agec 38
years, Casual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territory of Lakeshadweep.

7. Smt. K. Suhara, D/o Nalakam Mohammed, Aged 44 years,
Casual Labourer, Govermment Agriculture,Unit,
Kadmat Island, Union Territory of Lakshadweep.

8. A.C. Sayed, §/0 Shri. K.P. Ander, Aged 4B years,
Casual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territory of Lakshawweep.

9, M.K. Sayedali, S/o Shri. S.P.K.Andari, Aged 39 years,
Casual Labourer, Government Agriculture Unit,
Kadnat Island, Union Territory of Lakshadweep.

10. K.S. Abdulla, 8/0 Shri. K. uheriyakoya. Aged 36 years,
casual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territory of Lakshaaweep.

11.  P.P. Abdul Hamced Haji, §/0 Shri.T.P.Mohammed,
Aged 40 years, Casual Labourer, Government Agriculture
Unit, Kadmat Ieland, Union Territory of Lakshadweep.

l12. A.C. Abdulla, S/o0 Shri. H.K. Chtriyakoya. Aged 42--years,
: Casual Labourer, Gevernment Agriculture Unit f

Kadmat Island, Union Territory of Lakshadwe%§1§x>:;:{ N

13. B. Cheriyakoya, §/0 Shri. A.P. Mohammed,
. casual Laboufree, Govemment Agriculture
Kadmat Island, Union Terxitory of Laksha

14. A.C.Attakoya, S8/0 Shri. T. Mohammed, Agedtg
' Casual Labourer, Govemment Agriculture Unit¥
Kaamat Island, Union Territory of Lakshadweep. T
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r.,P. Bagar, 6/0 bhri. B.C.-‘xbusala Aged 37 year
Easual Labourer, Governrent Agricuit.uge Unit’: &
admat Islanu, VUnion Territory of Lakshadweep.

T.P. Pookoye, 6/0 Shri. A.C. Abmsala, Aged 38
Casual Lavourer, Government Acriculh’n-egunit' yeare,

Xadmat Island, Union Territory of Lakghadweep.

U.C. Koyakidave, 6/0 Bhri. MjK. Mohamrec@, Aged 55 yeaye
Cecutllabourer, Govemment Agriculture Unit? yeere.
Kadmat Island, Union Territory of Lakshadweep.

T.H. Muthukoya, §/o0 Shri. P, Bayed, Aged 3¢ years,
Cariual Labourer, Government Agriculture Unit,’
Kadmat lsland, Union Terridtory of Laks redveep.

V.J. Ibrahim, §/0 Shri. A.K. Abdulla, Aged 32 years,
Casual Labourer, Government Agriculture Unit,
Kaamat Island, Union Territory of Lakshadweep.

M.P, Koyakidave, /o0 Shri. K.P. Sayed, Aged 36 years,
Casual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territory of Lakxshaoweep.

¥.P. Koyamma, 6/0 Shri. M.C. Kidave, Aged 42 years,
Cadual Labourer, Covernment Agriculture Unit,
Kadmat Ieland, Union 'Territory of Lakshaédweep.

smt. K. Rehiyambi, D/o Shri. K.P, Kader, Aged 30 years,
Casual Labourcr, Government Agriculture Unit,
Kadmat Island, Union Territory of Lakshadweep.

A. Muthukoya, S/o0 Shri. A.B. Hamid, Aged 32 years,
Casual Labourer, Goveramemt Agriculture Unit,
Kadmat Ieland, Union Territory of LakshaGweep.

T. Alimohammed, §/0 Shri. A,C. Kesmi, Aged 34 years,
Casual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territory of Lakshadweep.

7. Ibrahim, S/c Shri. K:P. sayed, Aged 36 years,
Casual Labourer, Government Agriculture Unit, :
Kadmat Island, Un.on Territory of Laashadweep.

T. Mohammed, §/0 Shri. T. Kidave Haji, Aged 38 yeare,
Cacsual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territory of Lakshadweep.

K.P. Abdulla, S/o Shri. K _C. Sayedamohammt 4,

Aged 34 years, Casual Labourer, Govemment Agricul-
ture Unit, Kadmat Island, Union Territory of
LakshaGweep. .

T.P. Abdulkader, §/0 Shri. M.C. Kasmi, Aged 44 years,_ __
Casual Labourer, Government Agriculture Unit, /‘V""" TN
Kadmat Island, Union Territory of Lakshadweep. 4 ‘ N

.
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B.P. Abdullakoya, 6/o0 Shri. M.K. Kidave, Aged ':geér_% :*r?
Casgual Labourer, Government Africulture Unit, e

Kadmnat Island, Union Territory of Laxshaawee?.
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L. Ahamedkoya, S/o Shri. U.C. Pookoya, Aged 48
Casual Labourer, Government Agriculture Unit,
Kaamat Islana, Union Territory of Lakshadweep.:’



3l.
32.
33,
3.
35.
36.
37.

3€.

39.

40.
41,
42.
43,
é4.
45.

4€.

. - . -5_ .

U.C. Mohammeo, 5/0 Shri, Alippurs Aheed, Aged 32 yeare
Casual Labourer, Covernment Agriculture'Unit.a d ’
Kadmat Ieland, Unjon Territory of Lakehadweep.

LY

B.C. Sulaiman, 8/0 Shry. ¥.C. Hance, Agco 42 yeare,
Casual Labourer, Government Agriculture Unit, -

- Kadmat Ieland, Union Territory of Lakshadweep.

K.V, Abdulla, 6/0 Shri. K.K. Haésainar, Aged 48 years,
Catual Labourer, Government Agricultur e Unit, - -

‘Kaamat Islano, Union Territory of Lakehadweep.

P.P. Alimohammed, S/0 Shri. A.C.Ahamed, Aged 38 yeare,
Casual Labourer, Government Agriculture Unit,

Kaamat Island, Union Territory of Lakshadweep.

K.S. Jsleel, S/o Shri. C. Nadeer Heji, Agéd 34 yeears,
Casual Labourer, Government Agricult e Unit,
Kadmat Island, Union Territory of Lakshadweep.

P, Koyamma Haji, S/o Shri. M.X. Abdulkadiri Haji,
Aged 50 years, Casual LaBourer, Governme m Agriculture
Unit, Kadmat I$land, Union Territory of Lakshadweep.

: Smt. POa. Halimal D/o shrio U.C. Ahamed' Aged 32 years.
Casual Labourer, Government Agriculture Unit,
- Kaomat Iesland, Union Tertitory of Lakshadweep.

P.P. Abdulle Koya, S/o0 Shri. A . Ukkas, Aged 38 years,
Casual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territory of Lakshadweep.

K.C. Siddique, S/0.U.C.Hamzp, Aged 38 years,
Casual lLabourer, Government Agriculture Unit,
Kadamat Island, Union Territory of Lakshadweep.

A.C. Ibrahim, 8/0 Shri. M.C. Ahamed, Aged 30 years,
Cesual Labourer, Governrtent Agriculture Unit,
Kadmat Island, Union Territory of Lakchadweep.

P.P. Cheriyakoya, $/o0 Shri. M.C. Abdurahuman, :
Agea 42 years, Casual Labourer, Governement Agricuiture
Unit, Kadmat Itcland, Union Territory of Lakshadweep.

K.P. Abdul Kacer, S/o Shri. K.K. Kathib, Aged 40 years,
Casual Labourer, Governmént Agriculture Unit,
Kadmat Island, Union Territory of Lakshadweep.

M. Abdullakoya, S/o0 Shri. M-C. Sayed, Aged 3¢ years,
Casual Labourer, Government Agriculture Unit,
Kadmat Iglend, Union Territory of Lakshadwecep.

Srt. P.P. Cheriyabi, D/o ®hri. M.C.AbGurahumen, dﬁgfgzzixfhxs\\

( Y
Aged 45 yezre, Cacual Labourer,'covernment Agrifm\gg‘e
Unit, Kasdmat Unit, Union Territory/9f Lakshad~eg

K.P. Ibrahim-‘ s/o Shri. A.C. )\.DGUIIa, Ageé 34’
Cecsuel labourer, Government Agriculture Qnit,
Kaarat Iegland, Union Territcry of LakéhzGweer.

A. Shefi, S/o0 Shri. P.I. Kunhi, Aped 32 yea
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A. Saycd, 5/0 Shri. Koormel Abusala, Aged 48 years
Casual Labourer, Government Agriculture Unit.y ’
Kedmat Bsland, Union Territory of Lakshadweep.

P.F. Sayed, S/0 Shri. K. Abucala, Aged 36 years,
Casual Labourer, Government Agriculture Unit,
Kaamat lslanc, Union Territory of Lakshadweep.

K.C. Kidave, S/o0 Shri. P.K. Mohammed, Agéd 42 years,
Casual Labou. er, Government Agriculture Unjit,
Kadmat Island, Union Terd tory of Lakshadweep.

Smt. L. Haje, D/o ®hri. S.C.Kasmi, aged 45 years,
Casual Labourer, Governrent Agriculture Unit,
Kadmat Iel and, UnionTerritory of Lakshadweep.

Smt « N. Cheriyabi, P/o shri. E. Maideen, Aged 55 years,
Cacsual Labourer, Government Agricultpre Unit, -
Kadmet Islana, Union Territory of Lakshadweep,

(3 Sat mCKadisabi, D/o Shri.K.Mohammed,

. Aged 45 yean, Casual Labourer, Governme t Agriculture
.Unit, Kaamat Island, Union Territory of Lakshadweep.

smt. K.C. Beefathumra, D/o P. Sayed, Aged 30 yeers,
Cacual Labourer, Government Agriculture Unit,
Kadmat Igland, Union Territory of Lakshadweep.

R.C. Abusala, S/o Shri. K.P.Ahamed, Aged 39 years,
Casual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territory of Lak_shameep.

A. Sainulabic, S/o0 Shri. B. Mohamred, Aged 45 years,
Cacsual Labourer, Governrent Agriculture Unit,
Kadret Island, Union Territory of Lakeshadweep.

R.C. Aboosalakoya, S/o Shri.B.C.Shaik, Aged 38 years,
Cacuel Lazbuurer, Govemment Agriculture Unit,
Kadmat Island, Union Territory of Lakshadweep.

K.M. Mohammed, S/o Shri. K.C. Koyakidave, Aged 4B year=,
Cacsual Labourer, Governzent Agriculture l{r.it,
Kaamat Ieland, Union Territory of Lakehaaveep.

Smt . T.T.Adiyatti, D/o Shri.C.Hassainar, Aged 39 years,
Cacual Labourer, Government Agriculture Unit,
Kadmat Islana, Union Territory of Lakehadweep.

smt . K. Pattumma, D/o Shri. T,p. AhameG, Aged 30 yeare,
asual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territoary of Lakcshadweep

S
& T

C.N. Hamid, S/0 Shri. T.P. Issahak Haji, g,ci,@ﬁ“ﬁlb \\
years, Casual Labourer, Government Agric ﬁh;_rfe U it
Kadmat Island, Union Territary of Lakcshagwee A

Z

ars
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N. Kidave, S/0 Shri. A.Hassainar, Aged 4
cacual Labourer, Government Agriculture
Kaamat Island, Union Territory of Lakchadw

..t» \‘
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X.P. Milhded, 6/0 hri. A.K. Alimchammcd, Aged 40 years,
Caeual Labourer, Government Agriculture Unit,

Kadarat Ielana, Union Territory of Lakshadweep.

A. Attekoya, S/o Shri.K.Sulaiman, Agcé 38 yeare,
Casual-Labou;er, Government Agriculture Unit,
Kadmat lsland, Union Territory of Lakshadweep.

Thiruvathapura Pookoya, §/o0 Shri. A.K.Hamzath,
Aged 33 years, Casual Labcurer, Government Agriculture
Unit, Kadmat Ieland, Union Territory of Lakshadweep.

] .

M.C. Ibrahim, S/o Shri. K.M. Mohammed, Aged 38 years,
Casual Labourer, Government Agriculture Unit,
Kadmat lIslana, Union Territory of Lakshadweep.

N. Ibrahim Haji, /0 Shri. M°C. Hojan, Aged 36 years,
Casual Labourer, Government Agriculture Unit, -
Kagmat Island, Union Territory of Lakshadweep.

U.C. sammil, S/o Shri. A.P, Aheed, Agcd 40 years,
Casual Labourer, Government Agricultpee Unit,
Kadmat Island, Union Territory of Lakshadweep.

V.P. Cheriyakoya, S/0 Shri. M.K. Mohammed, Aged 35 years,
Casual Labou-er, Government Agricul ture Unit,
Kadmat Island, Union Territory of Lakshadweep.

¥.S. Hafis; s/o bhri,P.S. Lirar Haji, Aged 38 years,
Casual Labourer, Government Agricultur e Unit,
Kadmat Island, Union Territory of Lakshadweep.

P.M. Kunhimon, 8/o0 Shri. K.S.Pookoya, Aged 37 years,
Casual Labourer, Government Agriculture Unit,
Kadmat Island, Union Territory of Lakshadweep.

P.P. XKunhi Ahamed, S8/0 K.M. Subair, Aged 46 years,

Casuczl Labourer, Governement Agricultural Unit,
Kadmat Ieland, Union Territory of Lakshadweep.

B. Kunhikoya, S/o P. Mohammed, Aged 39 years,
Casual Labourer, Government Agriculture Unit,
Kadmat Ieland, Union Territory of Lakshadweep.

P.P. Basheer, S/o P.P. Siraj, Aged 35 years,
Casual Labourer, Goveronment Agriculture Unit,
Kadmat Island, Union Territory of Lakshadweep. _ applicants.

.

By Advocate Mr MR Rajendran Nair
Vs

The Administrator,
Union Territory of Lakshadweep,
Kavaratti .

The Secretary, Department of Agriculture,
Union Territory of Lakshadweep.,
Kavaratti.
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By Advocate Mr MVS Nampoothiry (fo

0.A.1652/94

1.

9.

10.

By Advocate Mr PV Mohanan

1.

-8 4

The Union of India represented by
Secretary to Government,
Ministry of Home Affairs,
New Delhi.

BP Muthukoya,
Casual Labourer, Department of
Animal Husbandry,
Union' Territory of Lakshadweep,
Kavaratti.

| |
P Kunhikoya,
Casual Labourer,
Department of Animal Husband

Union Territory of Lakshadwe'ep,
Kavaratti.

CP Syedhuhari,
Casual Labourer,
Department of Animal Husbandry,
Union Territory of Lakshadweep,
Kavaratti.

K Kunhikoya,

Casual Labourer,
Department of Animal Husbandry,
Union Territory of Lakshadweep,
Kavaratti.

P Khalid, ;
Casual Labourer, i
Department of Animal Husband‘
Union Territory of Lakshadweep,
Kavaratti.

AK Ahammed, !
Casual Labourer,

Department of Animal Husband
Union Territory of Lakshadweep,
Kavaratti.

PV Pookoya, S/o Kidave,
Puthiyalupura, Kavaratti.

KP Habeeb, s/o Ammed,
Kuttithayapura, Kavaratti.

M Kunhikoya, S/o Ahmed Malmi,
Mekkara House, Kavaratti.

PK Kunhikoya, S/o Mohammed Ha]ll

Pokkakkada House, Kavaratti. |

Vs
Director,

r R.1&2)

= Respondents

- Applicants

Department of Animal Husbandry, Kalpeni,

U.T. of Lakshadweep, Kavaratti.

The Administrator,
U.T. of Lakshadweep, Kavaratti.

~ Respondents




Union of India represented by
Secretary to Government of India,
Department of Personnel & Trauung,

Ministry "of Personnel, Public G ‘
riev
Pension, New Delhi. anees &

: , | ) - Respondents

lay Advocate Mr MVS Nampoothiry(for R.1&2) -

0.A.259/95 | N
1... . Runnashads Badharudheen, Casual Labourer,““'mjuwm o

Agricultural Deronstrtion Unit,
Union Territory of Lakahadueep.a

2. L.KE.Kunhikoya, ‘Casual Labourer, - 5 '
Agricultural Demonstration Unit, - '
Union Territory of Lakehadweep._

- 3. Kadiyammada nohammed Bashecr,
Casual Labourer, Agriculturel
Demonstration Unit,

. Union Territory of Lakshadweep.

4, T.P.Pookunhikoya, casual Labourer,
’ Agricultural Demonstration Unit,
‘Union’ Terrltory of Lakshadweep.

5. Kunnashada Koyamma, Casual Labourer,
Agricultural Demonetration Unit,
Union Territory of Lakshadweep.

6. Poovadakat Hohammed, Casual Labourer,
: Agricultural Demonatration Unit,
Union Territory of Lakahadweep.

7. Komalamket Rafeeque, Casual Latcurer,
_Agricultural Demonstration Unit,
Unxon Terrztor} of Lakshadweep.

8. F.Kadiyammada Hamzakoya, Casual Labourer,
gricultural Deronstration Unit,
trnion Territory of Lakshadveep.«

9. Nangummada Koyammakoya, . .casual Labcurer,
Agricultchl Lemcnstration Unit,
Union Territory of Lakshadweep.

10.  P.V.P.Jamal, Casual Labourer,
"Agricultural DeronstratiofR Unit,
Unlon Territory of Lakshadweep.

11. K.Cheriydam Pookunhi, Casual Labourer,
, © xzricultural Demonstration Urnit,
: Union Terrztory ot Lakchedweep.

1z. ihachanal Moharwed, Casual Labourer,
" Agricultural’ Demonetration Unit,
Union Territory of Lakshadweep.




- 10.

13. . Bithnat Bunayameen, Casual Labourer,
Agricultural Demonstration Unit,
Union Territcry of Lakhadweep.:

14, Moosampathada Pookunhi, casua]aLabourer,
- Agricultural Demonstration Unit,
Union Territcry of Lakshadwecp.
15. Mathalpura. Cayeo Mohammed, Ccfh?l Lobourer,
' Agrlculturc’ Denonstration Unit,, '
- Union Territory of Lakenacdweep. !

16. vKolikdt Khale@l, Casual'Labouref[
- Acriculturel Lemcnstretion Unit,
Union Terrictory of lalehecdwec).

17.  C.P.V.Puseain, Casual Lakourer,
Agriocultural Demonstration Unit,
Union Territcry of Lakshadweeg.
1
18. kardelath Fockunhi, Casval Labourer,
. Agricultural Lemonetration Unit,
Union Territcry of Lakshadweep.

1e. Moosathada Nellakoya, Casual Labourer,
Aosricultural Demonstration Unit, .
Union Territory of Lekshacweeg.

20, Thailath Nallakoya, Casual Lakourer,
Acricultural Lemonstration Unit,
Union uerrxtory of. Lakshaoweeﬂ.

21, _Panoalpura Cheriyakoya, CcSUal Lgbﬂurer,
Agriculturel Cemonstration Unit,
Union Territory of Lakshadweel..

22, Karachetta HamzakoyéQ.Casual Labodrer,
Agriculturel Demonstration Unit,
Union Territory.of Lekshadweer. ;

23. Ummartheakade Kunhikoya,' Casual Labourer,
Agriculturel Demenstration Unit,
Union Territory of Lakshadweep.

24, Chemmacheri Kunnashzéa Nallzkcye, Caruel
Labourer, Acricultural Demonsireticrn Unit,
Union Territcry of Lakshedweey.

25. Fathada Kidave, Casual Labcurer,
Agriocultural Demonstration Unit,
Union Territory of Lakehacweer.

26. Karachettacheriyakoya, Cacusgl Labouter,
Agricultural Demonstration Unit,
Union Territcry of LekeheCweej:.

27. Moodapura Mchzmmed rshraf, Casual Labcurer,
horicultural Dewmonetratior Unit,
Uniorn Territory of Lakshadweep.

- Appﬁcanb
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" Agriculturel Demcnstration Unit,

— Aa -~

Poodeamkakada Ramzakoys, Casual Labourer,
Agricultural Demonstration Unit,
Onion Territory of Lekskeadveej.

KanGelathupra Khaleel, Casuel Labourer,
Agricultursl Demonstration Unit,
Union Territory of Lakshadweep.

K.Cheriyesdar Koya, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadwecp.

Kendalath Pookunhi, Casual Labourer,
Agricultural Daemonstration Unit,
Union Territory of Lakshadweep.

Palliyet Koya, Casual Labourer,
Agriculteral Demonstreticn Juni.,
Union Territory of Lakshadveep.

Chodath Cheriyakoya, Casual Labourer,
Agricultural Demonstratticn Unit,
Union Territory of Lakshadveep.

P.P. Mohammed Kasir, Casual Labcurer,

Agricuvltural Cemoastration Unit,
Union Territtory of Lakshadweep.

Mullapura Mohammed, Casual Labourer,
Agricultural Bemcrnetreticrn Unit,
Union Territory ¢of lakshadweep.

Kolikat Iyyerrada Sayed FMolanmted,
Casuveal Labourer,

Agricultural bemonstraticn Uait,
Union Territory cof Lakshadveep.

larqchottn Khasim, Casual Labourer,
Agricultural Demonstraticn Unit,
Union Territory of Lakshadveep.

Palliyat Cheriyakoya, Casuzl Labourer,
Agricultural Demcns:ratios Uait,
Union Territory of lakshadveep.

Kanjarakakade Akbar, Casual Labcurer,
Agricultural Deronstret.on Unit,
Union Territory of Lakshadweep.

Kunhali Mchammed basheer, Casual Laﬁourer:
Agricultural DPeuvionsiratilcu Unat,
Union Territory of Lakshadveep..

9
NMathal Pura Namsakoya, Casual Labourer,
Unfion Territory of Lakshadveep.
Mathil Jzaleel, Casual Labourer,

Agricultural Demonstration Dnit,
Union Territory of Lakshedweep.
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43. Karachetta Cheriyakoya, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadwveep.

44. P.P.Nohammed Kasim, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

' 4%.  Eunnashada Pookunhi, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

~ 46, Kandalath Koya, Casual Labourer, : !
- Agricultural Demonstration Unit,
Union Territory of Lakshadveep.

47. Bappthiyoda Nusthafa, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

48. Kunnashada Khaleel, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

49. Bilutheth Yacoob, ciuual Labourer,
Agricultural Demonstration Onit,
Union Territory of Lakshadweep.

50. Xunichetta Pookunhi, Casual Labout‘r.
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

- 81, Bitiyannada Kunshiseedi, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

52, Eattupura Ahammed, Casual Labourer,
Agricultural Demonstration Unit,
- Union Territory of Lakshadweep.

53. Mayampokada Ismail, Casual Labourer,
Agricultural Demonstration Unit,
Union Teritory nof Lakshadweep.

54. Thattaﬁpokadé Kasim, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

55. Kerakkada Hussain, Casual Labourer,
Agricultural pexmonstration Unit,
Union Territory of Lakshadweep.

- 56. Aliyathira Attakoya, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

57. Karakunnel Nallakoya, Casual Labourer,
Agricultural Dexonstration Unit,
Union territory of Lakshadweep.

‘h3!&§ C.L.Kidave, Casual Labourer,
N\, Agricultural Demonstration Unit,
Union Territory of Lakshadweep.
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L4 . Aliyathira lnn:ikoya.'c.oual.nabouror,'
Agricultural Demonstration Unit, .
Union Territory of Lakshadweep.

60.  Ponikam Pookunhi, Casual Labourer,
Agricultural Demonstration Unit,
OUnion Territory of Lakshadveep.

6l1. Kunnel Pookunhi, Casual Lnbourir,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep. -

62. Kunnashada Youshf, Casual Labourer,
' Agricultural Demonstration Unit,
Union Territory ot Lakuhadwoep.v

63. Kunnashada 'B' Sayed Mohamzed, Casual Labouror,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

64. ‘Kunnashada 'K' Nallakoya, Casual Labodror,
Agricultural Demonstration Unit,
Union Territory of Lakahadvocp.»

65. nundaran Pathahulla, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

 66. Kunnashada Khaleel, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadwveep.

67. Karachetta Sataonnapnra loya-a,
: Casual Labourer,

Agricultural Demonstration Unit,

Union Territory of Lakshadveep.

. 68. . Chemuchery lLavanakal Muthukoya, Casual Labourer,
- Agricultural Demonstration Unit,
Union rorritoty 6f Lakshadweep.

69. Meriyammada Thajiudeen, Casual Labourer,
Agricultural Demonstration Unit, :
Union Territory of Lakshadweep.

70. Rahmath Manzil Koya, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

71.  HMakkot Mohammed Farooque,
Casual Labourer, Agricultural
. Dexonstration Unit, Union
Territory of Lakshadweep.

72. Belipura Attakoya, Casual Labourer,
Agricultural Demonstration Unit,
Union Territory of Lakshadweep.

73." K.Nayapura Thangakoya, Casual Labourer,
Agricultural Dmonstration Unit,
Union Territory of Lakshadweep. .
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74. Puthampura Assainar,
Casual Labourer, :
Agricultural Demonstration Unit,
U.T. of Lakshadweep.

75. . aliyathammadakat Kidave,
Casual Labourer,
Agricultural Demonstration Unit,
U.T. of Lakshadweep.

By Advocate Mr Shafik MA
Vs

1.  Union of India represented by
the Administrator,
U.T. of Lakshadweep.

2. The Director, y
Department of Agriculture,
U.T. of Lakshadweep.

By Advocate Mr MVS Nampoothiry

0.A.554/95

1. PA Sayed Mohammed Koya,
Peon, Amin Cutchery,
Kiltan Island,
U.T. of Lakshadweep.

2. KP Attakidave, Peonr .
Office of the Educational Director,
Kavaratti,
U.T. of Lakshadweep.

By Advocate M/s Shafik MA & KS Bahuleyan

Vs

1. Union of India represented by the
- Administrator, _
U.T. of Lakshadweep; Kavaratti.

2. The Director,
Department of Animal Husbandry,
U.T. of Lakshadweep,
Kavaratti.

By Advocate Mr MVS Nampothiry

- Applic,ants

_~ Respondents

- Applicants

- Respondents
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0.A.560/95

.1.

2.

3.

4.

S5

6.

8.

10.

11,

'35 years, Casual Labourers, Agriculcrure Unit, Ch

"ERRS a
shri,.SirajprPurathakkal, S/o Mohammed,C., aged 30 i
years, Casual Labourer, Agriculture Unit, Chetlat ‘
Island, Union Territory of Lakshadweep, residing

at Chetlat Islang,

‘Abdulrahiman, Thythottam, S/o Abubackor, aged 35

years, Casual Labourers, Agriculture Unit, Chetlat
island, Urion Territory of Kakshadweep, residing
at Chetlat lIsland. ’ A

Attakoya, Padipura, S/o Koyassan, aged 50 years,
Casual Labourers, Agriculture Unit, Chetlat island,
Union Territory of Lakshadweep, residing at Chetdat
Island,

Mohammed, Baliyapura, S/o Yusuf, aged 35 yearé,

Casual Labourers, Agriculture Unit, Chetlat island,
- Union Territory of Lakshadweep, residing at Chetlat
" Island,

Ahamed Kunhi, Nochilpura chetta, S/o Yousuf, aged

35 years, Casual Labourers, Agriculture Unit, Chetlat
island, Union Territory of Lakshadweep, residing at
Chetlat Island, . .

Kunhiahamed, Tehkkilapura, S/o Abdullzkoya,B.K., aged
s5 yezrs, Casual Labourers, Agriculture Unit, Chetdit
island, Union Territory of Lakshadweep, residing at
Chetlat Island,

syedkoya, Keelapura, S/o Ammed Kunhi, aged 50 years,
Casual Labourers, Agriculture Unit, Chetlat island,
Union Territory of Lakshadweep, residing at Chetlat
Island, :

_Amanulla,'Nadappalli.'é/o syedkoya.M,, aged 35 years,

Casual Labourers, Agriculture Unit, Chetlat islang,

. Union Territory of Lakshadweep, residing at Chetlat

Island,

.

Mohammed, Ponnikam, S/o Ahamed.B., aged 38 years
Casual Labourers, Agriculture Unit, Chetlat islang,
Union Territory of Lakshadweep, residing at Chetlat
island, .

Attakoya, Kalkandiyoda chetté, s/o Abdulla.K..aggguff:a$\
eflat

island, Union Territory of Lakshadwezp, residiagqgtjggi. \\A
Chetlat Island, R S

~N.7

Shakki, Malmikakada, S/o Shamsan.K., aged 45,
Casual Labourers, Agriculture Unit, Chetlat: 3
Union Territory of Lakshadweep, residing at C

Island. _ .
Applica \



12, Syedbukari, Keelapura, S/o Hubais, aged 40 years,
. Casual Labourers, Agriculture Unit, Chetlat island,
Union Territory of Lakshadweep, residing at Chetlat
-Island,

13, Yousuf, Attaloda, S/o0 Abdulrahiman, aged 32 years,
. Casual Labourers, Agriculture Unit, Chetlat island,

Union Territory of Lakshadweep, fesiding at Chetlat
Icland,

14. Ahamedkoya, Thekkila illam, S/0 xasmi.n..Agea'ss years,
Casual Lsbourers, Agriculture Unit, Chetlat island,

Union Territory of Lakshadweep, residing at Chetddt
Island, :

154 Hameen, Puthiyapura, S/c Mohammed.C., aged 30 years,

~Casual Labourers, Agriculture Unit, Chetlat island,

"Union Territory of Lakshadweep, residing at Chetlat
Island, ’ .

16, - Khalid, Keelapura chetta, S/o0 Bammali.N.C., aged 30
* . years, Casual Labourers, Agriculture Unit, Chetlat

. 4sland, Union Territory of Lakshadweep, residing at
Chetlat Island, -

17 Kasmikoya, Kanniyakada, S/o Poriya, aged 48 years,
Casual Labourers, Agriculture Unit, Chetlat island,
¥nion Territory of Lakshadwee;, residing at Chetlat

sland, '

18. Abdullakoya, Rabiyapura, S/o Mohammed.M., aged 55
‘ years, Casual Labourers, Agriculture Unit, Chutlat
island, Union Territory of Lakshadwecp, residing at
Chetlat Island,

$ov Mohammed, Keelasurambi.,S/o shaik.A., aged 35 years,

o Casual Lsbourers, Agriculture Unit, Chetlat islang,
Union Territory of Lakshadweep, residing et Chetlat
Island.

20, . Basheer, Madakkara, S/o0-Abdulla.M., aged 35 years,
Casual Labourers, Agriculture Unit, Cnetlat island,
Union Territory of Lakshadweep, fecsiding at Chetlat
Island.

21, Migdad, Purathakkal, S/o Ander.E., aged 40 years,
. Casual Labourers, Agriculture Unit, Chetlat island,
Union Territory of Lakshadweep, . residing at Chetlat

Island.
22, Mohammed , Kalladi, S/o Aboosala.T., aged 6075ears, I\
Casual Labourers, Agriculture Unit, ChetlafﬁiagﬁﬁB;; RN
Union Territory of Lakshadweep, residing 'g;gﬁetlat‘{gg~\
Islandg, ' #g( . %&R J
23: Ahamed, Kurupupura, S/o Abdulkader,P,, adedibs yoles, ) %

is 13@&? ){ k

Casual Labourers, Agriculture Unit, Chetl s
Chetlat Ll

Union Territory of Lakshadweep, residing

Island, gﬁggéﬂ%éf
342 Raleel, purathakkal, S/o Koyakunhi.B., aged 28 3 <,

Y 1
—~ Applicant -



25.

28,

, i?-»

29.,

30.
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Casual Labourers, Agriculture Unit, Chetlat island,
Union Territory of Lakshadweep, residing -at Chetlat --

Island,

Mohammed, Keelapura, S/o Bammali, aged 50 years,
Casual Labcurers, Agriculture Unit, Chetlat island,
Union Territory of Lakshadweep, residing at Chetlat

I<land,

Pookoya, Purathakkal, S/o Ander.E., aged 35 years,
EXXXKXTH¥ Chetlat island, Union Territory of
Lakshadweep, residing at Chetlat Island,

Shaik, Baliyapura, S/o Yusuf,K., aged 58 years,
Casual Labourers, Agriculture Unit, Chetlat island, -
Union Territory of Lakshadweep, residing at Chetlat

Is=land.

Kalid, Pathummaithiyoda , S/o Abdulla.C., aged 50
years, Casual Labourers, Agriculture Unit, Chetlat
island, Union Territory of Lakshadweep, residing

at Chetlat island,

' Haris, Pokkarachapura, S/o Ubai:s, aged 55 years,
Casual Labourers, Agriculture Unit, Chetlat islandg,
Union Territory of Lakshadweep, residing at Chetlet

Island,

-AAhamed koya, Surambi, S/0 Attakoya.K., aged 32 years,
Casual Labourers, Agriculture Unit, Chetlat iclend,
Union Territory of Lakshadweep. reoidinc at Chetlat

Island,

By Advocate Mr MR Rajendran Nair

Vs

The Administrator,
U.T. of Lakshadweep,
Kavaratti.

The Secretary,
Department of Agriculture,
U.T. of Lakshadweep, Kavaratti.

Union of India represented by
Secretary to Government,
Ministry of Home Affairs,
New Delhi.

By Advocate Mr MVS Nampoothiry(for R.1 &2)

—Applicants

- Respondents-
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0.A.582/95

PP Pookunhi,
i Grade 'D' Peon,
Junior Basic School,
‘Mechery, Androth Island,
U.T. of Lakshadweep. - Applicant

By Advocate M/s Shafik MA & KS Bahuleyan

Vs o

1. Union of India represented by

Administrator,

U.T. of Lakshadweep,

Kavaratti. '
2. The Director, - -

Department of Animal Husbandry.:

U.T. of Lakshadweep, Kavaratti. - Respondents

By Advocate Mr MVS Nampoothiry

0.A.583/95

M Abdul Kader,
Casual Labourer,
Veterinary Unit, Amini Island, v
U.T. of Lakshadweep. . - Applicant

By Advocate Mr Shafik MA & KS Bahuleyan.
| Vs
1. Union of India,
Administrator, -
U.T. of Lakshadweep, Kavaratti.:
2. _ The Director, ‘ :
Department of Animal Husbandry,
U.T. of Lakshadweep, :
Kavaratti. - Respondents

By Advocate Mr MVS Nampoothiry

ORDER

PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

Applicant in O0.A-1149/94 is working as a Casual

Wat )¢

20.4.82 in the Indira Gandhi Hospital, Kavaratti. He .

| | ‘ e K

. SRy e S )

he is discharging the same duties as a regular Filariay @%%t’é“ﬁx&\
. . . . k q <

He relies on A.III orders dated 7.6.88 and several decisions of this

e ey
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Tribunal to claim that hé is entitled to daily wages at the rate of
1/30th of the minimum of the ;caie of Rs.750-940 plus Dearneés
Allbwancé from 7.6.88. Respondents ha\}_e given him this daily rate
'from 1.9.93 angd not frdm 7.6.88, by order A.VI, relying on orders
Rl dated 10.9.93; Applicant challmges A.VI order ‘and prays fof

a declaration that he is entitled. to the revised wage from 7.6.88.
]

! 2. The 14 applicants in O.A-1349/94‘ are Casual Labourers in
the Fisheries Department of the Lakshadweep Administration.  They
joined service on various dates in 1964 to 1989, as seen in Al. |
They state that though they a‘re entitled to the daily rate of ':wages
at _L/30£h of Rs.750/- plus‘ D.A.(their prayer only talks of "arrears
of wages", _" no rate béing mentioned) from the dates of entry into
service, they have been paid revised daily wages' only from 1.9.93.
They rely on various decisions‘ of the Tribunalr and t}»me‘ orders of
the Govemment of India dated 7.6.88{A3). They also state that by
orders. A2, the daily rated muster roll workers of the CPWD have
been paid at the same rates as their reqular and pérmanent counter-

parts from 1.4.87, in pursuance of the Supreme Court decisions in

Surinder Singh and ancther V. Egineer-in-Chief of CPWD ((1986) 1

SCC 639) and ALl India CPWD Employee's Union V. Union of India

and others. Applicahts further gtate that by order A8, the casual
labourers working under the Industries Department of the -Lakshadweép
Administration have been granted 1/30th of Rs.750/- plus D.A. as
revised daily v;rages from 7.6.88. Applicanﬁs' state | that the casual
labourers of the Animal Husbandry = Department, the Directoraté of

LTINS

Healt\h Services and the Fibre Factory have been granted rev1sed wages

3y
r
. (""'\ "/o

<,

‘“‘é;{aﬁ’”% f?c%ip .t eir date of appomtment. But by A7 order, apphcants have
-7 i )
EE % ied this benefit on the ground that the nature of work of

Jé”,&% bee)n" 4

ment‘are different. This, contend .applicarits, is not the point

plicants and of the. casual labourers in. Animal Husbandry

v at all: What is required is equivalence to the work of their
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_ - regular éounterparts in their own department. Applicants pray that

A7 be quashed and that they be declared eligible for revised wages

with arrears from date of entry into service.

3. The 73 applicants m 0.A-1375/94 are casual labourers in
the Agriculture Department of the Lakshadweep Administration. They
! contend that their work is the same as that of r’egﬁlar malis in the
| Department, as seen from Al, A5, A6, A7 and AS8. By A9 orders,
the revised daily wage rates have been extended to the daily rated
‘muster roll workers of Lakshadweep PWD from 28.11.88 in ac_cdrdance
.u_rith the Government of India ~orders dated 7.6.88(A3). ..But
respondents granted the "revisea ‘wages to the a'pplicants .only frorp
1.9.93 by order Al5 and denied the revised wages from 7.6.88 by
Al6 order stating that the applicants "are not doing the same or
similar ‘work as ‘the regular mazd"odx/mali/Group'D' staff". Apvp]_.vi'cants
rely on several decisions of the Supreme Court on equal pay for equai
work and several decisions of .the Tribunal to claim revised wages

from 7.6.88 on the basis of A3 orders. There is also a prayer for

regularisation with retrospective effect, which was not pressed at

the hearing.

4. The 10 applicants in O.A;1652/94 are casual labourers in
.the Animal Husbandry Department of the Lakshadweep l;&dminisg:rat_ion.
They are shdwn on a prov'isional seniority list AI. Several >persons
in this list were granted revised wages pursuant 'ﬁo orders of the
Tribunal in O0.A-37/90 and 0.A-1190/92, but applicant;s were denied

the benefit by order A.IV, on(the;ground that the benefits in the

e T

0. A\s are limited to the applicants therein and that the "operational
AT,
F/'\,-\ /‘9 o

) w'brék

\éntrusted to them does not have any parn:y with the duties

1
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stating,. in A.V orders dated 14. 12 .92, that "after. examining the -case

are performing (duties of a) casual nature with no relat.lon to the
duties performed by the Group D staff in the Animal Husbandry
Department, they - are in no way entitled for" the' benefits of 1/30th
of pay plus ‘allowances". Having staged 80, the Administration
neverthless later issued orders A:f.VI' dated 29.6.93 sanctioning “the
r‘evieed wages from 9.8.89, on lthe basis of the same 0.A-1212/92,
when they were faced with a :, contempt petition ~ in CPC-38/93.
Aocordmgly, applicants pray for rhe grant of revised wages on par
wn:h their regular Group D counterparts ‘from the date of mn:zal

appomtment . -

5. The 75 applicants in 0.A-259/95 are casual labourers working
in the Agricultural Demonstration Unit‘ in Androth from various dates
in 1979 to 1981 " They state that the benefits of revised wages in

terms of A4 orders dated 7.6. 88 have been paid to workers in the

Public  Works, Electricity, Industries and  cther . Departm'ents.
However, in their case, respondent:s by ordere Al, demed the
; beneﬁn:s on the ground that they' "are domg the same or smllar work
' ' as that of regular mezdoors". ‘Apphcants were, nevertheless, granted

revjsedl ‘wages from 1.9.93, Apphcants contend that if they were

eligible for the revised wages from 1. 9 93, they should be eligible

for it from 7.6.88 also, since in . between the two dates, no change

be quashed and that’ they be declared entn:led to revised wages from
7.6.88.

6. J The two applicants m 0.A-554/95 worked as Casual
Labourers in the Animal Husbandry Department from 12.6.78 and 1.8.78

respectively till .3.11.92 on wh1ch date they were regularxsed as

/%'{%'Eb;» Group D Peons. They. allege that ~wh11e the - respondents have granted

v, rev:.sed wages to several other workers, they have declmed to do

N7 e .
) "\\s“o in, t.helr case, by orders Al, on the ground that thev epphcants

parties in O.A—3_7/90 nor similarly situatad to the ‘applicants

in great detail, the Admxmstrator fmds that ...since the labourers'

of the nature of duties had taken place., Apphcant:s pray that Al .

e g v
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therein. Applicants pray for revised wages from 7.6.88.

7. ‘ The 30 applicants in 0.A-560/95 are Casual Labourers in
the Agriculture Department of thé Lakshadweep Administration who
joined service on various dates from 1979 to 1988. They perform,
according to applicants, the same ’duties as regular staff as seen
from A2 and A3. Casual workers in several other departments have
been paid revised wages from 7.6.88 as seen from A7 and AS8.
Applicants, relying on several decisions of the Supreme ' Court and
this Tribunal, claim revised wages from 7.6.88. Thére is also a
‘prayer for regularisation with retrospective effect, which was -not

pressed during the hearing.

8. Applicant in 0.A-582/95 was a Casual Labourer in the Animal
Husbandry Unit at Androth from 30.9.77 till his regularisation on
17.4.91. His request for revised wages from 7.6.88 was rejected
by' Al order on the ground that his work was entirely different from
that of Group D staff. Appliéant prays that Al be quashed and that

he be declared entitled to revised wages from 7.6.88.

9. Applicant in 0.A-583/95 joined .the Animal Husbandry
Department on 26.11.83. He states that he was subjected to a trade
test and declared a skilled labourer. Though he was grahted revised
wages from 1.9.93, _his ¢claim for revised wages from 7.6.88 was
rejected by Al order on the ground that he was not a party in O.A-
37/90 nor was he similarly situated as the applicants in that O.A.

Appllcant relies on several decisions and prays that Al be quashed

that he be declared entitled to revised wages from 7.6.88.

These =ases depend on the interpretation and implementation

e orders of the Goyernmentof India, Ministry of Personnel, Public

.23

FS
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Grievances and Pensions, Department of Personnel and Training, Orders
' No.4901412/86-Estt(C)  dated 7.6.88(A4 in 0.A-259/95) and are

therefore disposed of by a common order.

11. Res_ponde'nts have not fiied any reply .statements in O.As-
554/95, 560/95, 582/95 -and 583/95. In the replies filed in the
remaining»O.As, respondents have stressed that t;ﬁe nature of duties
‘attached to casval workers cannot be equated to the duties of the
regular staff, that' the ‘casual labourers Dbelonging to different
departments perform different duties which cannot be | co.'.npared‘ and

the benefits granted in terms of some of the O.As decided by the

Tribunal in respect. of Casual Latour in some departmerits cannot be -

extended to all casual labour in all departments and that the s;efits
can ’ll:'e granted only to the applicénﬁs in terms of the decisic%as in
their respective O.As. Respondents fﬁrther state that the provisions
relating to the directive principlég of Stat_e Policy are not enforéeable
through a court of 1aw(O.A-—1149/94). According to respondents;, woi'k
performed by‘ casual workers is of casual nature and has no relation
or comparison to the duties of a Group D staff in .thé Deéartment
of Animal Husbandry(0.A-1652/94).  On the basis of a few

certificates. produced by somé ‘applic':ants that they had on séme
occasions performed duties of a regular mazdoor, all the labourers
caﬁnot be granted revised wages: at best only those applicants with
such certificates can make a claim for enhanced pro-rata wages, and
that only for such periods as they did the work of regular
mazdoors(0.A-259/95) . The scheme. for grant of temporary status
\gf 10.9.93 does not stipulate anf conditions pertaining to the nature
e wo;‘k done by the casua} worker, whereas the orders dated

turn on the nature of the work done and therefore, entitlement



.

12, Learned counsel for respondernts drew our attention to the

following observations of the Supreme Court in State of West Bengél

and others V. Hari Narayan Bhowal and others, JT 1994(2) SC 610,

at page 613: | ' - ;,

"...In public services, nature of -work in two

services or in the same service, the nature of

the work of the two groups may be more or less
same. But merely on that ground they are not |
entitled to the same scale of pay. It is well
known that scales of pay are fixed by expert
bodies 1like the Pay Commissions, which consists
of persons having specialized knowledge of the
subject. Such Commissions while fixing the scales
of pay or revising the same, have to go in depth,
not only into the nature of work by members of
the same service and members of differe'rit services
but also various other factors before the scales
of pay are fixed. One of the primary concerns
of such Pay Commissions is to remove any anomaly
and to see that members of different services get
scales of pay and other emoluments not only
according to the nature of work but also accdrding
to educational qualifications, responsibilities of
the posts and experience etc. As such, before
any direction is issued by the Court, the claimants
have to establish that there was no reasonable
basis  to treat them separately in matters of
payment of wages or salary. ‘

This Court in the <case of bDe_vlhi Veterinary
Association V. Union of India, AIR 1984 sC 1221,
said that in addition to the principle of 'equal
pay for equal‘ work', the pay structure of the
employees of the Government should reflect many

. .=—- _ other social values. It was- said:

'\ "The degree of skill, strain of work,

\\ experience involved, training required,
i} responsibility undertaken, mental and
ph ysical réquirem ents, disagreeableness
of the task, hazard attendant on work and

fatigue involved are, according to the Third




Pay Commission, some of the relevant
factors which should be  taken into
consideration in fixing pay scales. The
method of recruitment, the level at thch
the initial recruitment is made in the
hierarchy of service or cadre, ~minimum
educational and technical qualifications
prescribed for the post, the nature of
details with the public avenues of promotion
available and horizontal  and vertical
relativity with other jobs in the same

service or outside are - also relevant
factors".

In the case of State of U.P. V. JP Chaurasia,
AIR 1989 SC 19 = (1989) 1 scC 121, it was pointed
out that whether two posts are equal or should
carry . the egual pay, depends on several factors.
It does not depend just upon either the nature of
work or the volume of work done. Primarily it
requires among others, evaluation of duties and
responsibilities of the respective posts. The
quantity of work may be the same but the quality
may be different. That cannot be determined by
relying upon averments in affidavits of interested
parties. It must be determined by expert bodies
like Pay Commission, who would be the best
judges, to evaluate the nature of duty ,
responsibility and all relevant factors. The same
view was reiterated in the case of State of M.P.
. V. Pramod Bhartiya, (1993)1 SCC 539, by a three:
Judges Bench of this Court. Recently, in the case
of Shyam Babu Verma V. Union of India, JT 1994(1)
SC, 574, a claim, for egqual pay by a group of
Pharmacists was rejected saying that the
classification made by a body of experts after

pe——

“full study and analysis of the work, should not

w? '-,‘f,i,_’\ *39‘ ‘disturbed except for strong reasons which

55;\ J}A) 1cate the classification made was unreasonable.

,: 5 )
o ,
%53 IJt)Cr not be impressed that the principle of
K d
;;T&f,q ":‘ef, pay for egqual work' can be enforced, only
”?". _ er persons claiming, -satisfy the Court that not -
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only the nature of work is identical but in all
other respects they belong to the same class and
there is no apparent reason to treat equals as
unequals. Unless a very clear case is made out
and the Court is satisfied that the scale provided
to a group of persons on the basis of the material
produced before it amounts to discrimination
without there being any justification, the -Court---
should not take upon itself the responsibil%ty of
fixation of scales of pay, especially when the
different scales of pay have been fixed by Pay
Commission or Pay Revision Committees having
persons as members who can be held to be experts
in the field and after examining all the relevant
material . It need not be emphasised that in
the process undertaken by the Court, an anomaly.
in different services may be introduced, of which
the Court may not be conscious, in the absence
of all the relevant materials being before it.
Till the claimants satisfy on material produced,
that they have not been treated as equals within
the parameters of Article 14, Courts should be
reluctant to issue any writ or direction to treat
them equal, parﬁicularly when a body of experts

has found them not be equal.”

Learned counsel for respondents argued that when the respondents
had made an analysis of the nature of work done by the applicants
and found that it is different from thc:\t of the regular employees,
in terlms of the orders dated 7.6.88, the Court may--not ihterfere
and declare to the contrary. It should be left to the Administration

to decide on parities of work and order wages accordingly.

13. We mayv first clarify that the present cases do not call
Tfnbr_» any basic application of the principle of equal pay for egqual

v?d?k\‘\?%of'?\\for enforcing any Directive Pprinciples of State Policy in
i L

R
PN

dre
W

‘ z )
e epnst;fution of India. = We are only on the question of the
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Government ‘orders might have ‘been the principle of equal pay for

-equal work .and the judgement of the .Supreme Court in Shri Surinder

Singh's case(supra) but it does not. follow that we are applying the

principle in' adjudicating the matter beforeus which is, simply stated,

to decide whether the applicants are entitled to pro-rata wages _13

terms of A4 orders (in O.A-259/95) from 7.6.88. : A4 orders (in O.A-
259/95) dated 7.6.88 are stated to be "quidelines". Clause 1(iv)

reads:

"Where the nature of work entrusted to the

casual workers and regular er’nploy'e'es is the same,
the casual workers may be paid at the. rate of
1/30th of the pay at the minimum of the relevant
pay scale plus ’ dearness allowance for work of
8 hours a.day“. ‘
(Emphasis added)

Clause 1(v) reads:

"In cases where the work done by a Vcasual
worker is different from the work done by a
regqular employee, the casual worker may be‘ paid
only the minimum wages notified...However, if
.a Department is already paying daily wages at
a higher rate, the practice could be continued

with thé approval of..."
14. The Government of India reviewed this order dated 7.6.88
and issued OM.51016/2/90-Estt(C) dated 10.9.93(Al4 in 0.A-1375/94).
It states:

"...while the existing quidelines contained in OM

-dated 7.6.88 may continue to be followed, the
T grént ’of temporary status to the casual
_employees...may be regulated by the scheme as
\kppended Y
that OM dated 10.9.93 does not supersede OM dated
8@ o /1t adds a . further benefit, the grant .of téemporary status

S attendant benefits. It is true that grant of temporary status

oa28
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under OM dated 10.9.93 efititles "-anf;;fe‘méloyee to get:
"5(1) Wages at daily- rates with reference to-the minimum

of pay scale for a torrespondmg regular Group'D" official

including DA; HRA ‘and CC;A".
(Emphass added)

But it does not _ follow that pro—'rata wages. are payable only on grant

of tem-porariz status. Under OMj; dated 7.6.88 it is payable even if

temporary status is not grant?—:d + provided \the nature of work

. entrusted to a casual labou_rer is the . same as that of a regular
emplo’Yee. Of course, 'if tempc;rary st'atus is granted in terms of
the OM dated 10.9.93,_ the-natﬁre'of work of the casual worker may
not have to be’ expl1c1tly compared and found same as that of a
regular employee° nevertheless, .5»,there is an 1mpl1c1t comparlson of
the nature of work involved, smce one has to determme the minimum

$

of the pay scale of a correspondmg regular Group D off1c1al It

would not, therefore, be correct to assert that nature ~of work is
not of releyance in the OM dat_ed 10.9.93. At best, it may be said
that the degree of correspondferjllce in the nature of work envisaged

'in_the OM: dated 10.9.93 is w‘id:'er than the degree of correspondence

required in the OM dated 7.6;78?. bn this basis, Vvqe cannot accept

~ the argumeﬁt(adVanced by applicants in O-.'A'-259/95) that every casual

labourer who is given tem porary status and - pro-rata wages under
 the OM dated 10.9.93 is autorhatically. entitled to pro-rata wages in
terms of the OM dated 7.6. 88 This _’WOuld be so even if the

‘ conferment of temporary status mvolves no change in the duties and

o200
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regular employee. A mathematical equality of the duties pérformed
by the two categories is not . called. for. It is only the -nature :of
work entrusted that has to be the same. The éhrase 'nature of work
is the same' conhotes a broad egquivalence as compared to the phraseb
'the work is the same'. It is well known that casual labourers do
not have a charter of duties laid down, as may be the case for
reqular employees. Casual labourers are engaged depending on need
and assigned work on a day-to-day basis, the " work often varying
every day. Even such work would not be assigned ordinarily by
written orders. Such being the fuzzy nature of the work performed
by a casual labourer in contrast to well-defined duties performed
by regular em‘ployees, a mathématical equation bétween the two is
not feasible. One cannot equate a precise entity to an imprecise
entity. Besides, while the list of duties assigned to a regular
employee may contain several items, it is not as if all of them are
performed every day; in fact some of them may simply be on the
list. and are never performed by a particular regular employée. One
or more of such items of work, but not all, may be performed by
a casual labourer. Can it be said then that the nature of work done
by him is not the éame as that done by the regular employee?
Theréfore, one must conclude that the OM dated 7.6.88 only envisages

a broad comparison of the nature of the work between the two

categories and not :a precise equation of the duties of the two

categories. '

16. We are also struck by the fact that while dealing with the

decision of the Tribunal in 0.A-1212/92, the respon dents first found
. _ ' : saidfry N, |

after a detailed examination, that the dutie ;}?f v&k}fj\e,%‘%,\ labourer

Al

.~ applicants ha‘fv{‘“ no' relation to staff,
but subequently, the prd-rata wages were \|dFanted since
the nature of work was found to be same.\ This
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not called for but only a broad co

mparison of the nature of work.

It also indicates that the cases of the applicants have not been dealt

with appplying uniform standards but

17. In the light of the above

in the applications before us cannot

in an arbitrary manner.
{

discussion, the impugned orders

be sustained. At once, we do

not order pro-rata wages to be paid from 7.6.88, since we cannot

perform the task of comparison of the nature of the work entrusted

to the applicants herein and the work of regular employees. That

must be an exercise which perfor

ge must be performed only by

_respondents. The fact that all the casual labourers in certain

departments have been granted pro-rata wages from 7.6.88, and that

many others in the departments to which applicants belong have been

extended the benefit of pro-rata wageé strongly suggest that non-grant

of pro-rata wages to casual labourers from 7.6.88 should be the

exception rather than the rule, confined only to cases where they.

perform work, the nature of which

a regular employee. The comparison

is totally different from that of

should be a broad one and need

not be a mathematically precise equatim.

18. The respondent - Administrator, Union Territory of

Lakshadweep is directed to examine the cases of the applicants

herein and take a . fresh decision within four months as to whether

they are entitled to pro-rata wages
in the light of the discussion ab
eligible, payment of the difference
which they are entitled and the w
within six months of the date on

passed by respondent-Administrator, I

19. The applications are allow

There will be no order as to costs.
Dated, the 29th

St

PV VENKATAKRISHNAN
ADMINISTRATIVE MEMBER

trs/286

i Daﬂe ooooul"-j-:u;.%-;--

eputy Roj

in terms of the OM dated 7.6.88,

ove. Wherever they are found

ages paid already shall be -paid
which such revised orders are

Lakshadweep Administration.

ed to the extent stated above.

June, 1995.
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CHETTUR SANKARAN NAIR(J)
VICE CHAIRMAN
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